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where border trade can flourish and I 
w3nt to know if a study of the areas and 
com111oditics has been made. 

SHRI P.A. SANGMA : As I have 
said in the beginning four rounds of 
talks have already taken place hetween 
China and India, but I do not know if 
an attempt to identifyo the area and 
commodities has been made. 

DR. SUBRAMANIAM 
Which are those ? 

SWAMY: 

SHIU P.A. SANGMA I am 
sorry that I do not have the details 
of these four rounds of talks. The 
question arises out of the fourth dele-
ga tion. T hey haw made a study and 
identified the items that can be exported 
fr om China to India and vice versa. 

DR. SUBRAM<\NIAM SWAMY 
What are those commodities ? 

SHIU P.A. SANGMA : Steel wires. 
sheet glass, asbestos sheets, wire ropes, 
indusLrial control equipment, industrial 
equipment, combined plants for cement, 
these are the items identified from our 
side for export. From their side edible 
'oil, vegetable oil, pharmaceutical pro-
ducts, cocking' coal, .raw silk, zinc, lead, 
paper pulp and other items are 
indentified. 

About border trad I do not think 
that we have discussed it at that !eve"!. 
But when we go for the next talks we 
will certainly keep this in mind. 

MR. SPEAKER : Mr. Swamy, he 
wants to export you. 

SHRI SATYASADHAN CHAKRA-
BORTY : I was about to ask, if we 
export Mr. Swamy what will we get ? 

DR. SUBRAMANIAM SWAMY : 
Are you short of Maos ? 

(Interruptions) 

KRISHNA CHANDRA 
HALDER: I want to know from the 
hon. Minister, as he has said that in 
the year 198 t-~2 f< .. s.130 crores o( trade 
was d o ne betwe.:!n India and China, what 
are those items which were exported from 
India to China and whether any item 
w~s imponed from China. I would like 
to know the names of the items a nd the 
value of those items. Another question 
I wanted to put, but it has been asked by 
Mr. Swamy, already. 

MR. SPE AKBR : One is enough. 

SHRI KRISHNA CHANDRA 
H ALDER : DO you expect that the 
fifth round of talks between India and 
China at the Secretaries level will be 
held soon and whether 'we will be able 
to reach an agreement-trade agree-
ment-with China ? 

SHRI P.A. SANGMA N o w, the 
main item of export from India so far 
has been tobacco. That is our main 
product. Raw cotton, iron ore. some 
minerals a nd sugar, these are also 
exported to c}lina. lr,1ports from China 
consist of chemicals and allied products, 
ancillay machinery and scientific equip-
ment, e tc. 

As far as the talks are concerned, a 
coovement date is awaited from their 
side. 

Payment of Instalments of Bank Loans 
by Small Borrowers 

• 195. SHRI GIRIDHAR GOMANGO: 
Will the Minister of Finance be pleased 
to state : 

(a) whether the instalments of 
bank loans arc regularly being paid by 
the small loan borrowers than the other 
par1 icularly in rural 'areas of tho 
country ; 

(b) the reasons for delay in payment 
by the b ig borrowers, if any ; 

(c) whether due to non-payment of 
instalments by small number of big 
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borrowers, the weal' cr sections the 
society are being deprived of the Joans 
from the bank under different runt! deve-
lopment schemes ; and 

(d) if so . the step taken by !tis 
Ministry to co1Ject the instal ments from 
the big borrowers and the agencies for 
colleclion of the Joans proposed by 
Government on the line of cooperat ive 
banks ? 

TH · DEPUTY MINISTER IN THE 
MINISTRY OF FINAN CE (SHIU 
JANARDHANA POOJARY) : (a)· to 
(d) A tatcment is laid on tho Table 
of the House. 

Statement 

(a) and (b) The banks do not mai n-
tain separate recovery p rformancc clata 
for swall borrowers. However the , 
advances made to small borr wcrs in 
agricullural as well as in in dustrial 
sector come within the category of rri o-
rit)',, se tor advances. Accord ing to 
provisional data as at the end of June 

' 1983, the share of priority sector in 
advances wa 37.6% and on t ile , ame 
date its sh.are in overdues was 5 /.23%. 
The borrowers, both big and small. do 
not always make wilful default ; m any 
times it may be due to rec:1sons like 
industrial sickne s, setback in produ t ion 
on account of unforeseen circurnslances, 
busi ne s disputes etc:. 

(c) and (d) The Government has 
taken n ces ary steps to ensure the 
avai lability of bank loans to small 
borrowers. Specili targets have been 
laid down under various schemes being 
implemented for the benefit of weaker 
secti ns like Integra ted Rural Develop-
ment Programme. D ifferential Rate ef 
Interest Scheme, Scheme for prov iding 
Self-Em ployment to Educ ted Unemploy. 
ed Youth, etc. The pro:ress of ftnanc~ 
ing under these ·schemes is regularly 
reviewed aod monitored by th Govern-
ment. The banks have, time anti aga in, 
b n asked to take effective mea ure! 
for improvina tho recovery of ou1 s tand~ 

ing dues . In those cases w:1erc norma1 
recovery methods do not yield satisfac-
to ry results, the bunks atso take re ourse 
to legal action. The recovery perfor-
mance of various credit institutio ns in 
agri ultu ral sector is 1 egularly reviewed 
at the national le cl 

SHRT GIRJDHAR GOMANGO: I 
would like to know whether they have 
got recovery record of the smaH 
borrowers, because I know that they 
have got recove ry record of the big 
borrowers . Ins tead of taking legal 
actio n, what are the other measures 
which the Government proposes to take 
to recover loan from big and small 
borrov:ers and to crt!a te an awarene s 
among the people to repay loan , will-
ingly ? Is it a fact that due te non-
payment of Joan to t~e big borrowers, the 
payment of loan to the sma ll borrowers 
i being hampered ? 

SHRI JANARDHANA POOJARY: 
At the outset l want to make it very 
clear tha t we a re m1.:eting the require-
ment or the weaker section So far as 
programme r lating to weaker sections 
arc i;oncerned , there is no hurdle and 
we are meeting the requirements of 
var ious s hemes fully So for as dues 
from big units are con erned, we are 
monit oring it. Supervisio n is done and 
corrective action is al so being taken to 
ee that the loan is re-paid. w~ are 

laking from time Lo time lega l act ion 
against 1he pi;:ople who are not p.lying 
the dues. So for weaJ.::cr sect ions are 
concerned, I mysdf monitor it hy going 
h1 tho:: village and als by educating the 

enplc. That is vhy, public functions 
arc being held h~re I 0,000 to 15,000 
people are ga thered . We arc telling 
them to repay the 101n anJ make use of 
i l. 

SHRI GIRIDH.~R GOMANGO : 
There is a confusion that if small 
borrowers get loan below Rs .5000, then! 
i no need of security. Has the Rill or 
the G o\ c:nm~nt issued any guidelines to 
the nationalised bank to provide loa n 
below Rs 5000/ -without any s~curity ? 
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What is tho number of schemes which 
have been initiated by the Government ? 
\Viii they give priority to small 
borrowers as is menti oned in the State-
ment ? H as the RBI given in tructi ons 
to the Banks and whP-ther the banks 
have correctly interpreted the sch m• 
before its implemen ta tion ? 

SHRI JANARDHANA POOJAR Y ; 
A very pertinent question has been 
r aised by the h o n. Member, It is the 
burning point today. For a loan of 
Rs.5000/-for prod uctive purposes n o 
surety or security should be asked for. 
Only the assets created out of the Joan 

· will be the security. 

The instruct ion have been issued 
since 198 t and- even the Reserve Bank of 
India has issued compre hensive instru-
ctions but these are not being implement-
ed. When I tour various pa rt s of the 
country and tell the bank people that 
these gnideli n~s should be im r lemented , 
they rather become angry and say that I 
am giving provoca ti ve spee hes . Jn 
fact, these are not provocative spee~hes, 

I am b ri nging it to the notice of the 
bank people througho ut the country t o 
implement the gu ide lines. The h n. 
Mem l)ers have been asking me whether 
we ar~ ed ucating the people. The 
Finance M ini ter is on record to say tha t 
these guidelines should be implemented 
properly. That is why as his collea~ ue l 
am moving from place to place and 
askin g the bank peoplo to implement th• 
guidelines. 

Allegations have been made bolh 
inside and outside the Parlia ment tha t , 
provocative spee hes are m ade by me. 
J can only say tha t practica lly the re is no 
such thing. I am only asking the m fo r 
implementation, I am not making any 
provocative speeches, Tha t is wh a t to 
to m a ke clear. 

SHRl RASE BBHARI BEH ER · s· . I f, 
I would like to know fr om the hon. 
Minister whe! her the G overnment have 
made a ny review or have for m d any 
specia l committee to review 'the extent of 

benefits made available to the poor 
people through b nk s and to ecs ure 1 
availila bility of baa.k: Jo~ns to small 
borrowers ? 

Tl{E 
(SHRI 

MINISTER 
PR AN A B 

OF FINANCE 
. MUKf-JER J EEl ~ 

There in no such thing as a pccial 
committee. As the hon . Member 
knc\w, there are va rio us scllernes t 
ident ify t he benefic ia rie and th is id e n r i-
fication of heneficiaries, either in IR D P 
or under ORI scheme or u·1der oth .,, r 
schemes, is mainly being d o ne by the 
State admini:;trat ion through t he ir local 
administ rat ive u ni ts But in order to 
in volve the pu blic persons, I wrote t -:> the 
Chief Min is ters t appoi nt certain 
committees co nsisting of th~ represen ta. 
tives of the Legislature and ot her socia l 
workers ar· the Rio k level so that the} 
t:a.n also oversee. So me S~ t e Govero-
rnent s have done i t, some h a ve n o t yet 
done it , but ic w~s no L any d iredion lC'l 
the State Government , it was my req uest 
to the Chief Mini:.ier • 

SH RI ERA AN BARASU ir, 
befo re coming to the point, I would 
lik e to co ngratu la te Mr. Janar liana 
Pooja ry and, in fact, the ent ire Fina1.ce 
Min is try hea ded by Prn.uab Kumar Ji. 
After all, the alleviat ion of p ver ty i a 
n ationa l p rogramme . A a committed 
sol d ier, I fi n li im movi ng th rough l ht 
entire count ry in this n 1 ion - bu ;Idi ng ta k 
He rea lly dese rves a pp n:ciauon fo r t'h at. 
But st ill I fine.I the loa ns are no t san ti on· 
ed properl y in time by the va ri tJS 

Bradch Managers. Wh n I mee t t he 
Branch Managers au d iscu !\ " i1h 
them, they say that lh y are pena . 
Jised if· the loans, s eci lly t he loan . 
under DR I Scheme, a re no t reuliscd . 
In fa ct, I wa informed tbat d i ciplin ·1ry 
actions a rc ini tiated against then an d 
even their pro :no1ion ave nue are lop1J • 
ed. So, if uch uc1ion ;.i re t .t k l!n 
aga inst the B ranc h Mrn:iger'i. t h n d'-=f1-
ni tely the re will be en mou · dda y in 
imple men ting uch scheme>. Therefn rc , 
I fe4 u t the hon M ini : r t ass ure t his 
aug ust H o use th a t <l i i?l inary pro-
ceedings wi ll not be initi ted aga;n t u h 
M n agers even if the re Ii ·ation of the 
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loans, specially of the loans ;idvanced to 
the weaker sections, is belated. . 

" 1 AIJ 1\1 UKH ERJ EE : I SHRI PR\~.., 
ca n a~ p1 eci atc t ha t the . re:d is• tio n or 
re~Ovr! ry i' delayed b ut su rely I thin k 
ihe House will agree with me th L it 
woul d no t b~ a ppreciated if the r~c~vt:? 
is not at a ll made because, after all, it '.:> 
the pt:O ple's muney and if the money is 
not recycled, def initcly it wou~d not ?c 
possible for th.e banks to provide assis-
tance to the nct:dY . 

Unfort•m itely, we have gone a little 
fro m the ma in thrust of the away . 

. . 00 that th e rt:co vcry 1s very low . q ue 11 . • . 
. 1 as a result of Lilt! low recovery Hl 
i:IIl\. I • I 

l · · ·~ I would not mcnuon t 1e one ~ ....... -
name of the State-we do JilOt gc t ••• 

5HRI SUBHASH· C HANDRA. B~E 
A LL URI : Why don't you ment ion 1t ? 

SHRI PRANAH MUKHERJEE : No, 
1 am not Mentioning it. 

AN H ON . ME MBER West 
B .. ngal ? 

PROF. MAOHU DANDAVATE 
ls it a State on the border of Assam ? 

SMRl PRANAB MUKH ERJEE : As 
a result of it, we did not- get World Bank 
assistance to· sta1 l one major agricultural 
programme ; beca use, they have a 
Yai dstick that the recovery should be at 
least 50 per cenl. You would appreciate 
that what l am trying to point out is 
that ibe bank . people should exercise 
their judicious mind, they should be 
careful to see that the progra mmes are 
being implemented . ·At the same ti~e, 
it cannot be simply one way traff 1c. 
Advances have to be made promptly,, 
proper person hav~ to be idnlifiad and 
viable schemes have to be started. At 
the ame time, necessary measures have 
to be taken to recover the money so 
that ultimately the resources of the 

bank a ro not drained ofI. 

PROP. RUP CHAND PAL : I have a 
qu stion relating to loans. As has been 

stated, the progress of schemes under the 
IRD. TR YSEM etc. are regularly and 
duly mon itored by the Government. May 
I know how much money has been 
advanced us Joan under the scheme of 
self-employment for unedu alcd youth ? 
In the backgro und of that, I may say 
that seri ous complaints have been made 
that in the name of self-employment for 
educated youth, loans arc being sanctioned 
to peo ple mostly on political considera-
tions . •.• (Interruptions). 

SHRl SUBHASH CHANDRA BOSE 
ALLURI : The cat is out of the bag. 

PROF . RUP CHAND PAL: .. the 
bank o ffi cials are harassed and that one 
bank o ffici a l has died as a result of pres-
sure . 

SHRI PRA NAB MUKHERJEE : First 
of a ll, I would like to make it clear that 
t he exac t amount so far sanctioned for 
sclf-emplo) m~nl of .educated youth is 
Rs. 401 crores and the total number of 
beneficiaries to be assisted is Rs. 2.5 lakhs, 
I do get complaints about it, pa1 ticularly, 
I notice. from the State whil:h the hon. 
Member represents. Here I would suggest. 
let us not inje;:ct politics into it. ln the 
scheme of self-employment, where there 
is an element of subsidy. the target 
number of beneficiaries is 2.5 lakhs, and 
they have been identified. The scheme is 
operated through the District Industries 
Centres which, as the hon. Member is 
well aware comes under the administra-' tive control of tbe State Government. If 
we have some problem of finance there, 
we have to resolve it. I have found that 
many of the schemes which are coming 
are not bankable schemes at all. Further, 
the DICs do not have the ~xpertise to 
scrutinise that type of schemes. There-
fore. it was suggested that the schemes 
which are being recommended by the 
DlCs should go through a group of 
bankers, consisting of the lead bank rep-
resentative. I can assure you that there 
is no political consideration. Regarding 
the particular incident which the hon. 
Member referred to, we had a detailed 
discussion on the floor of the other House 
and I explained the position. It is just a 
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criminal act and we are sorry for it that 
one precious life is Jost. But it has 
nothing to do with the scheme or the im-
plementation of the programme by the 
banks. 

A.P. Government suggestions to sohc 
tobacco growers problems 

•t99. SHRT SUBHASH CHANDRA 
BOSE ALLURI : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether Government of Andhra 
l>radesh had suggested certain long-term 
measures to solve the problems be ing 
faced by the tobacco growers of Andhra 
Pradesh; and 

(b) if so, she details of the proposals 
sugges ted and the action taken by the 
Central Government thereon ? 

THE DEPUTY MINISTER IN THE 
MJNTSTR Y OF COMME RCE (SHRI 
P. A. SANGMA) : (a) and (b) A state-
ment is laid on the Table of the H o use. 

Statement 

(a) and (b) The Andhra Pradesh 
State Government had inter al ia sugges ted 
setting up of an organisation in the 
Central sec tor to purchase VFC tob3cco 
particularly from primary growers; channc-
Jising of tobacco export through STC; 
notifying total quantity of tobacco to be 
ex ported before commencement of the 
season and for introduction of auctions 
for sale of VFC tobacco in Andhra 
Pradesh from 1985 season and strengthen-
ing of Tobacco Board for the purpose. 

I 
A working Group was constituted by 

the Ministry of Commerce for formu la-
tion of a comprehensive to bacco policy. 
It was required to consider all aspecis of 
the problems rela ti ng to the supply and 
demand for virglnia tobacco and recom-
mend specific measures to bring about a 
better balance between demand and 
supply. The Working Group has s ince 
submitted its repor t. The report has an-

alysed the imbalance and weaknesses of 
the tobacco market and recommended a 
comprehensive remedial approach consist-
ing of different elements, which include 
effective consultative mechanism, introduc-
tion of auction system to cover all the to-
bacco growing areas in stages, traditional 
as well as non-traditional, market inter-
vention through a stabilising agency; more 
effective production regulation, market 
promotion. strengthening of the domestic 
demand base, a massive e~tension effort 
to be undertaken by the T obacco Boa rd 
and suitable strengthening of the Tobacco 
Board to e,nable it to undertake enlarged 
function. 

Action has already been initiated on 
the various recommendations of the. 
Working Group. 

SHRI SUBHASH CHANDRA BOSE 
ALLURI : I am happy to note from the 
Statement that a worki ng group has been 
constituted by the Minist ry of Commerce 
and action has been inil ia ted on 1he 
various recommenda tions. But, Sir, 
recommendat ion'S have not been given in 
this Statement. I would like to a . k the 
Hon. Minister whether this T obacco 
Board is having sufficient fu nds to have 
their warehouses to purchase a nd stoc it 
and then export it ? 

MR. SPEAKER Alluri Ji. q ue ti nn 
Hour is over. 

(Int erm.pt ion.") 

SHRISUBHASH CHAN DRA BOSE 
ALLURI : Tbat is all right, but I ha ve 
been called. When you have ca lled me, 
not even one question was replied. So, 
let the Hon. Minister r ply. • 

MR. SPEAK ER : No, he cnn't a(1er 
the time is over. 

SHRISUDHASH CHANDR ~ BOS · 
ALLURI : Then you shoul d not have 
called me, Sir. When I am a kin the 
question, he should be allowed to re('fy. 

MR. SPEAKER : When the time j 
over, he can't. This is not in my power. 




